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AI\
ACT

ftrther to amend the Tiwa Autonomaus Council Act, 1995,

Where*s it is expedient further to ameild the Tiwa Autonomous
Council Acf 1995, heroinofter rcferred to ss ths principal Act, in the
manner hereinafter appearing;

It is hereby enacted in the Sevenry-ti.fth Year of the Republic of
India" as follorvs l-

l. (I) Tlris Act rnay be called the Tiwa Autonomous Council
{Amendmcnt} Aet"2074.

@ It shall have the like exteat as the principal Act.

(3) It shall come into forc€ at oncs.

2. ln the principal Act, in section ?,

(i) in clause (i). the words u'and 'Village Council Fund' " shall
be deleted;

(ii) in clause (l), the words "the Village Counsil of shall be
delstsd:

(iii) clause (r) and clause(s) shall be deleted.

(iv) in clause (v), for tte words t'Wolfaro of Plain Tribes and
Backward Classes" the words *Tribal Affairs (Plain)" shall
be substitured.

3. In the principal Act, in section 3, in sub-section (l), in the third
Iine, the rvords "of the Village Councils" appearing i* b*hrecu thc
words "B.reas" and "&s may be,' shall be deleted.

4. ln the principal Act, section 4, shall be omitted.

5. ln the principal Act, in scction 20, sub-section (5), shall be deleted.

6, In the principal Act in section 23, in sub-section (l ), for the figures
and punctuation marks *, 18, 19,43 *nd 44" dte figure and word
*18 and 19" shall be substinrted.

7. In the principal Act, after seetion 30, the words, "CHAPTER V,
THE VILLAOE COUNCIL, and sestions 3l TO 42 and
CHAFTER VI, POWERS AND FUNC'I"IONS OF THE VILLAGE
COLINCIL'. and sections 43 to 47 shall be omitted,

8. In ths principal Act. in section 48,

(,) sub-section (l) shall be delCIed and sub-sections (2) and (3)
shall be renumbered as sub- sections (1) and (2) respectively;

(ii) in sub-section (2), so renumbered in the third line, the rvords
"the Village Council Area or" and in the fifth line, the words
"the Village Council and" shall be deleted.

9. In the principalAct in section 50,

(i) in sub-section (1)" in the fourth and sixth line, for the word
"Villagc" the word "General" shall be substituted;

(ii) sub-section (2) shall be deleted and suhsection (3), and (a)
shall be renumbered as sub"sections (2) and (3) respectively;

Asrrm lct
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(iii) for suFseotion (2), so renumbcred, the following shall bc
substituted, nanoly:-

"(2) Persons whose narnos are included in tho elcctoral roll
as per sub-seotion (1) above, shall be the electorate for the
elsction of members of the General Council."'

I0. In the prineipal Act, in section 52, ir the fourth linc, the words
"and tho Yillage Counoil" appearing in betwgon the words
n'Councilo'md "shall be" shall ba deleted.

I l, In the principal Act, in sectiorr 53,

. t0 in dre marginal heading, the wo'rds "Viltage Council or" shall
be deletedt

(ii) in the second line, the words "either the Village Council of'
appearing in between the words "member of' and 'lte
Oeneral" shall be deleted; aftd in last line, for the word and
brackets "(e)" appearing in between the words'tlause" and

"of'the word and bracket, "(f)" shall be substituted.

17. In the principal Act, in seotion 54,

(i) in dre marginal heading, the words 'Yillage Council and
for" shall be deleted;

(ii) in the beginning in first line, the bracket and number "(i)",
appearing in between the figures o54" and words "A
person' shall be deleted;

(iii) in the second line, for the words 'either to the Village
Council or oappearing in between the rrords *elssted" aftd

"the General" the word "to" shall be substituted;

(iv) in clause (e), in the fourth line, the words "Village Council"
appearing in between the words "of the" and "Gen€ral"
shall be deleted;

(v) in clause (h), in the proviso, in the third line, the words "a
member, President or Vice-President of the Village Council
oy'' appearing in between the words "his being" aad "a
member," shall be deleted.

13. [n the principal Act, in section 57, in the fnst line, the words
"Village Councils of' and in the fourth line, the words "the Village
Councils and" shall be deleted.

14. In the principal Acq in section 59,

(i) in sub-section (l), for the proviso, the following shall be
substituted, narnely:-

*Provided that no person below the raak of Distict Judge
within the meaning of Article 236 of the Constitution shall be

appointed for the purpose.'o

(ii) in sub-section (2), in clause (a), in the third line, thc words
"the Village Council or" end in the fourth line, the words
and punctuation mark "n as the case may be" shall be deletod.

15. In the principal Act, in section 60, in fouth line, the rvords "to the
Yillage Councils and" appearing in between the words o'el€ctignn'

snd *'to the" shall be deleted.

tt
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16. In the principal Act, in section 61,

(D in thc marginal heading, the words ..and Vitlage Council
Fund" shall be deleted;

(iD for sub-section {l), the following shall be substihrted,
namely:-

"(l) There shall be a fund called the General Council
Fund.";

(iii) in sub-section (2),

(a) in the first line, in the beginning, for the rvord
'Each", the word "The" shall be, substituted;

(b) in the fifth line, the words and punctuation mark.,or
the Village Council, as the case may be,r shall be
deleted;

(c) in the last line, for the words "its re$p*ctive" the
words "this" shall be substituted;

(iv) sub-section (3) to (12) shell be deleted;

(v) sub-section (13) shall be renumbered ar sub-section (3) and
as so rcnumber€d, in zub-scction (3), io the secoad linq the
words, "and the Villege Council" appearing in betwen the
words "Cou*cil" and "*hall bs" sh*ll be daletsd.

17. In the princip*l Act* in soction 6?, in the si-xth line, the words '"and
Village Counsil" and in the rrvelfth, fourteen$ *nd eighteendr
lines, the words *'and the Village Councils" rhall be deleted.

18. In the principal Act, in section 63,

{t) in sub-section {l), the words, "Tho Village Councils also
shall prepare its budget [n the like malurcr aad shall submit
the same to Sre General Council for consideration and
onward transmirsion to ths Covernrnent on or before the lst
Octokr of the eurrent finarcial year-* shall be deleted;

iii) for *ub-section (2), the follorving shall be substitut=d
ramely:-*(2) The Covsrnmsnt msy within such time a$

may be pre*eribed, either approve the budget or retlm
ir to the General Council, for r+oonsideration on the
observations of the Govormrentsn if arry. The
Cencral Courcil shall thereupon resubmit the budgct along
with its comments on the observalion and if the approval of
the Govornmefit upon such submission or resubmission is uot
received by the Goneral Counoil, the budg* shatl be deemed
to have been approvd by t&e Government".

(iii) in sub-section (3), in the second line, for the words "as well
as &o budget of the Village Councils ars" appearing in
berrvEen the words "Council" and "either" dre word *ois"

shall be substinrted.

19. In the principal Acg in sectioil fi4, in the third line, the words *or

the Village Councils" appearing in between the rvords "Council*
and'*as Sls eascn'shalt be deleted.

20. In the principal Act, in section 67, in the beginning the number
and brackets "(l)' appearing before the word "Subject'and the
sub-sections (2) and (3) shall be deleted.

Amendntent of
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21. In tho principal Acq in s*tion 68.

(i) ia *re msrgifi*t he*ding- for g$ words and punctuatiot nat\
*Diemlution tf Osasrel Couneil, Executivo Council, md
Villagc Council" thc wond* '$issolution of Scn*ral Oouncil
and Executiv+ C*uncil* shalt be subrtituted;

(ii) in sub-section (l), in tenth linp- for the words and
puncnntion mark *. the Exe.cutive Council and the Village
Council" and in thi*eenth line, for the words and punctuation
Erark *', thc Executivc Council and the Vtttage Councils'-, tlte
words " and the Executive Council'" sh*ll be substit$ted"

72, Ir the principf,I Act, in soctiou 69,

{i} in cleuse (a}, in the seco*d line" for the words and
ptuetuation mark ", Executive Council and thc Village
Councils", the words "and the Executive Counsiln' shsll be
substituted;

(ii) in clause (b), in thp second li*e, for the words and
punctration mark o, Executive Council and the Yillage
Co*ncils", the words o'and the Exe*utive Council* ehall bs
sub*tituted.

23" In tha pri*cipal Act, for $CIstio$ 7?, the f-ollowing shall b*
substitutd, narnely:-
*72" The Chief Executive Councilor and *re Exeoutive

Councilors of the Generel Council shall be deemed to b€
public ssrvarls withil the meaning of saction 21 of the
Indian Penal Codr, I8S0 or sub-seetion (28) of section 2 of
thc Bharatiya Nyaya Sanhita, ?S23."

2,4. In rhe principal Act, in section 73, in rhe socond line, the rvords and
punetuation mark "or the Village Council," appearing in behveen
tho words "Council" and "the case" shall be deteted.

25. In the principal Act, in section 74, in the third line, the words "or
the Village Council" appearing in betxe*n the words "Council"
and "or any membet''shall be deleted.

26. ln tlre principal Act, in section t0, in the third lir:e, th& rvords "to
p+rform in addition, the functians of the Village Councils"
appearing in betwe.en the words "there-from" and "till the" shall b*
delstFd.
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